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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) 1 (a)
Government has scen Ambassador Keating’s
speech in Calcutta on 8th September, 1969
while addressing the Indo- American Soclety,

(b) and (c). 1t is the Government’s vicw
that the general trend of Ambassador Keats
ing's speeches does not indicate Interference
in the internal affalrs of this country. The
specific statement referred to in part (a) of
the Question appears to be in the nature of
a gencral comment. In the circurastances,
Government have not considered it necessary
to lodge a protest,

stenfre srzdal, s sgdaat agn
frata smdal & qrarfys aar-
ardl #1 fgt § s

2599. «ff Wiwg wowR : AT 3w
sqr §AY 20 e, 1969 & srar<ifEa
g% gea1 4141 F IU F wErw § Ag
TAT FY FI F fF

(®) “sefrs srggal, amg ow-
i atr faala =igdel & arcarfEs
gfer” & fedt devww # awfas A
fol o & Far O §; SR

(=) s fg=ft dovew wwifm
fer s fer s FAAEY FY ST @ 7

Fifow st SweT A IO
(st @at Tw EEw) 0 (F) W (F).
mieaifgs gafed & fad a3 a7 A
aar frafa SIsdET § aFs gnusi Q1L
qmT fro oy & faad Faw 5o« & &
FFTE 1 TAH RS F7 ey sgane
F1 ¥ &qq 3 3T g89F qfomraeasy
greafas gufza & fgedt dewar & wer-
o § fawra gtm faad gasr F15 sodi
T |

araifgs gafer oF @d faaaies
srYsrn & ST T wgwe fen s 2

Hunger strike by 194
West Bengal* C.M (C.A)

e gwmaa ¥ faemw @17 & Fmov gafew
&1 feedl @xwaw fael zfee & gud Al
& | garfe az wrasT feaada § )

faefaan #t srget ¥ fou smw enda

2600, st o 9T : T FAFETE
TR BAT 77 FIM 7 FOr F40

(%) @ gTFIT 7 fa=rfaa & qegai
& g F fan sy O @ F A
# w1 gfga s &

(@) afzgi, @t 7 sfgaw &3 ¥
@Y gU TAT IAFT ATAX FT &; &R

(n) dad 797 @18 awla (-
3z) fofqfes ) smdsr & fog f@@
AT FIIEA FT I FTA F T FO0
g7

e s WATSA A 9T-AE
(st JYat IW FEw) @ (F) A (7).
fawifaar €t aqgsit § arfufsas g
# w8 i ¥ swgufa @& ¢ gfe
2wl &1 e, FF0 qar fagw ge-
a9t (fwfen) #1 wfava awqal & amaw
% oAty £ 1 genfey smamasl sodl
arfz #t fa3wit e &Y GI€ 4 avw &
srare & Fgafa & aEr o

(1) orsdE & A F v F A
foga sraETdr 24T Wfsw &)

12 hrs.

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

ReporTED HUNGER STRIKE BY CHIEF
MINISTER OF WEST BENGAL

SHRI JYOTIRMOY BASU (Diamond
Harbour): Ia regard to the callirg-attenticn-
notice, 1 rse on a point of order under rule
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[Shri Jyotirmoy Basu]

376. Under article 250 of the
Constltution...

Indian

SHRI S K. TAPURIAH (Pali) : Do
they believe in the Constitution ?

SHRI JYOTIRMOY BASU 1 Well, 1
do.

SHRI S. K. TAPURIAH : They want
to wreck it,

SHRI JYOTIRMOY BASU ; Under
article 250 of the Constitution, I personally
feel that this House 1s not entitled to discuss
the matter as tabled under this calling-
attentlon-notice. It is purely a matter
concerning the State G overnment...

SOME HON. MEMBERS 1 No.

SHRI JYOTIRMOY BASU 1 Law and
order Is a Siate subject. It wlll be trespassing
on the rights of the State loglslatures and
the State Governments If we allow this to be
discussed here,

SHRI PILOO MODY (Godhra) : Let
us trespass,

SHRI H. N. MUKERJEE (Calcutta
North East) : 1 was oaly waiting for Shri

Atal Bihari Vajpayse to read out the
notice ...
SHRI ATAL BIHARI VAJPAYEE

(Balrampur) : I have not been permitted to
read it out yet,

SHRI H. N. MUKERIJEE 1 But since
you have pzrmitted me, [ want to point out
that this calling-attention-notice suffers from
a baslc disability. My point is founded upon
the unequivocal constitutional impera-
tive in regard to the federal structure
of our Unlon and States. Article 245 to
263 delineate how the relations between
the Union and the States will bz regulated,
and they refer also to very special circums-
tances in which the Centre can cdm: into the
picture. There is the Union List, the State
List and the Concurrent List, and public
order In regard to which so many references
are made in this calling-attention-notice, is
a Btate subject; we are quite accustomsd to
the kind of thing which happzns to be said
if a calling-attention-notice of this sort is
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brought up here. I feel that the matter of
public order Is being impinged upon by
Parliament having to discuss this matter.
My feeling is that whatever undesirable
incldents might have happened In a
particular part of our country, they represent
the growing pains of a newly emerging
social development, and Parllament should
show a sense of proportlon and propriety.
In this case, the Chief Minister of a State
has takea recourse to Gandhian self-
purificatory methods. In regard to that, if
any discussfon In thls House 1s going to
subvert the relatlonshlp of coordination
which ought to exist and which thls Parlia-
ment has got to uphold, between the Centre
and the States, then that would be a most
undrsirable thing, Therefore, this matter,
having reference 10 the questlon of public
order, Ismnot one which comes within the
ambit of this House, and 1 fecl that it
would be extremely undesirable politically
as well as constitutlonally to have a
discussion of the nature which is bound to
ensue from this kind of naticz being admitted
and answered here by Governm:nt, That
is why [ objzct to this, and serious basic
fundamental points are in jeopardy, and,
therefore, you should rule thls out of order,
even if initlally you hippen to have admitied
it.

SHRI INDRAJIT GUPTA (Alipore) @
My I know why in your wisdom you have
admitted 1t 7?7 It Is exclusively a State
matter. The Chiel Minister of West Bengal
has not written to the Governor or to the
Government of India, that there is anything
wrong there. So, why is it admitted here ?

SHRI P, RAMAMURTI (Madurai) : I
would like to make it clear that il the
House wants a discussion on certain  things
that are happ:ning in B:ngal, I am not
going to oppoase it.  As a matter of fact, |
am not afraid of any discussion, I koow
what sort of things are going to be said
during the coursz of this calling-attention-
notice...

SHRI PILOO MODY : He is anticipat -
ing the thing.

SHRI P. RAMAMURTI :
attention-notice thz tvpe

Is a calling-
of method by



197  Hunger Strike

means of which this question is going to be
ralsed here 7 After all, certain parties are
going to be dragged in, and you are going
to allow questions agalnst a particular party
without glving opportunity...

SOME HON. MEMBERS : How does
he know 7

SHRI P. RAMAMURTI 1 I am fore-
seeing it. | konow It. Can my hon, friend give
me a guarantee that no such question will be
asked 7 Therefore, 1 hope you will give me
an opportunity also to participate In any
discusslon that may be held; I for my part
will not have any objectlon whatsoever.
But I know that so mauch thing will be there,
and that Is why I say that this calling=

atteatioa-notlee is a very uafair thing. You
can do what you please.
SHRI JYOTIRMOY BASU : The

verdict of the people {n the recent by-election
in which the Educatlon Minister Shri
Satyapriya Ray has been returned has

revealed the vote of the people. Therefore,
there is no basis at all for raisiog this
here...

MR. SPEAKER ; The hon. Member

has already had his say. I am not golng to

allow a debate on It now.

SHRI S. M. BANERJEE (Kanpur) :
Yesterday, when you gave instructions in
this House that a calling-attention-notice on
the fast of Mr. Ajoy Kumar Mukerjee, the
Chief Minister of West Bengal might come,
because you said in your wisdom that such
a calling-attention-notice had been admitt-
ed In the other House. There are so many
instances when calling-attention-notices have
been admitted in the other House, but this
House is governed by the wisdom of this
House and your wisdom......

SHRI S. K, TAPURIAH : Is he ques-
tioning your wsidom ?

SHRI S, M. BANERJEE  If you would
kindly read the content of the notice, you
will flnd that it seeks to call the attention
of the Minister of Home Affairs to the re-
ported hunger strike by the Chief Minister
of West Bengal in protest against the wide-
spread violence and lawlessness in West
Begal, That is ngt throughout tha goyalry
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but only in West Bengal. Whatever is hap-
pening in Ahmedabad or in Chandlgarh or
anywhere else is not attracted here but only
what is happening in a particular State,
namely Woest Bengal, This relates to the
Chlef Minlster of a particular State, He is
still the Chief Minister of that State, and
there is a State Government there. If you
are going to allow this to bz ralsed here,
then, any huoger strike by any person will
be a subj:ct-matter of discusslon in this
House. Whatever is happening in West
Beogal, if there is going to be a discussion
here on a motlon, let it be welcomed, but
it should not be in the from of a calling
attention notice. Otherwise, we shall be
bidding goodbye to all our conventions In
this House ([nterruption).

SOME HON, MEMBERS rgse—

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : The point of order raised by
Shri H. N. Mukerjee has no validity. If
actvally this calling attention notlce had
related to any failure of the administration
of West B:ngal, then necessarily we could
not discuss ft here in this way. But this
only refers to the fasting which is against
some lawlessness, The fasting itself is aimed
against the lawlessness and violence. That
is the information that is sought through
this notice.

Yesterday you stated that the matter of
fasting by other persons has been discuesed in
this House through calling attentlon notices.
This is a notice of that nature. Therefore,
I think it is perfectly in order. You have
permitted it and the member concerned

should be allowed to put the question,

SHRI SAMAR GUHA (Contai) 1 On a
point of order.

MR. SPEAKER : No. His leader has

already spoken.

SHRI E. K. NAYANAR (Palghat) 1 On
a point of order.

MR. SPEAKER 1 Let him Please sit
down. When their leaders have spoken,
why should they iusist on the floor now to

say the sam: thing_?
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SHRI E. K. NAYANAR : This is
another argument, This is about lawless-
ness in the State of West Bengal. My point
of order is under art. 356. I would like to
know from the Home Minister whether he
has received any report about lawlessness in
the State from the Governor. Without that,
this cannot be discuss here (Interruptions .

SHR! BAL RAJ MADHOK (South
Delhi) : Will you allow a few members to
hold the House to ransom? Is this the
way 7

SHRI SAMAR GUHA 1 Will you mot
allow me to raise my point of order ?

MR. SPEAKER 1 No.

SHRI PILOO MODY 1 We have done
enough propaganda. Let us proceed with
the buslness.

MR. SPEAKER : Yesterday this was
admitted in the other place. (Interruptions)
The question is not just of fasting. If it
were purely one of fasting, I would not have
allowed it. But as 1 observed yesterday,
certain consequences flow from it...

SHRI H, N. MUKERIJEE : This relates
to pubiic order,

MR. SPEAKER 1 If a person who is in
charge of law and order himself goes on fast,
we must know whether there is any danger
to law and order or not, [ expect a simple
answer from the Home Minister—no debate,
no preambles, no inroductions—whether it
is purely a purification fast or certain law
and order questions are involved or not, If
there is going 10 be a question of law and
order involved—a simple fast does not mean
anything ; we will never allow that to be
discussed—and when the Chief Minister
goes on fast, It is an unusual thing, He goes
on a fast on the question of law and order
which Is hls own concern. We must know
about it,
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAWAN): Mr, Speaker,
Sir, according 1o information received from
the Government of Wast Bengal, in pur-
suance of the announced programme, 31 per-
sons of the Bangala Congress, including §
ladies, and headed by Shri Ajoy Mukherjee,
the Chief Minister of West B:ngal, began
their fast on December 1, 1969 at the Curzon
Park in Calcutta. Similar fasting by about
1,500 persons is rcported 10 have been
undertaken in 100 other centres in the State.
In Calcutta, at about mid-day en the first,
some persons tried to create disturbance
near the pandal crected in Curzon Park. The
police threw them back and a protective
cordon was placed all around the pandal.
Strong police arrangements continue and no
incidents have been reported from any other
centres, The State Government have further
reporied that the programme of rzlay fasting
will continue for an indefinite period.
According to a leaflet circulated by the
Bangla Congress, “‘their movement is not
directed against any particular party : nor
against the Uulted Front, or the United
Front Government, but against disorder and
lawlessness, polltical violence and inter-party
clashes.”

The step taken by the Chief Minister Is
indicative of his deep concern over the de-
teriorating law and order situation In the

State. The Prime Minister had iovited him
for discussion In the matter. Naturally
when the Chief Minister met the Prime

Minister the other day, the Prime Minister
shared Chief Minister's concern. The Chief
Minister apprised the Prime Minister of his
resolve to underiake the fast, to rouse the
conscience of the people and to deter those
responsible for lawlessness, to whatever sec-
tions they may belong. The Chief Minister
hoped that the fast undertaken by him and
such a large number of persons would focus
public attention on this question and help 10
create the right atmosphere,
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SHRI JYOTIRMOY BASU : T have

a point of order,

MR. SPEAKER 1 I have allowed
him. How can there be a point of order

now? I had heard all the points of
order and then given my ruling. [ have
already allowed it.

SHRI JYOTIRMOY BASU: I have

a point of order under rule 41 (7). It
says that a question shall not relate to
a matter which is not primarily the concern
of the Government of India. How can you
allow this guestion contravening this rule 7

MR. SPEAKER : I have
allowed this Calling Attention.

already

ot wzw fagrt amrddn : srene wE-
%T, TA GIT W gA AL T I qECATAT
9T 991 FW AT §, 9T 4g 99 AITG
&Y @17 § f gt faa ofzgdt doe ax
=i &1 faid w77 § 1 SFE AgHRI-
arg &t gzarAl o a9t 1 AT &% 4
F41 FFASEE 3 A & A qfr=dY Fare
gw ¥ ange IS w4 o, (svEEm)..
qfs9d} ST A qF W@ AT 0
wag Fg Avl w1 5w & & oafedr
TS F1 WY AR A S0AT A, L
I & wegy &N T4 g9 fa¥ aET
.. (swmwr) .., uw @@t fafex afdfeafa
gararai g

TF 93 F wEw HAL...
...... (zzmum)......
weqer WEIET ¢ ATAAN 936 AEL-

T wF 48 97 |

+ft g7 w7T FGAT (IFAA) : A
wera, srg 73 @ faafm #fa,
gafgn ga ¥ faead & feq darz &)
.o (BTN, L

ot arzw fagrt aroRad : weasr wE-
7y, qfx=sY @1 1 q1AW1 A1 IS FT

AGRAHAYANA 12, 1891 (SAKA)

by West Bengal 202
C.M. (CA)

fatty frar on @1 &, 2@ 1 @d oF &
gfF dam smar fadg s &3
97 917 9T 9= er@Ar wrEd g ) (e
Twqm)...

SHRI P. RAMAMURTI:1 We are
preared o discuss it ; let there be a proper
discussion, Who wants to cover what ?...
(Interruptions).
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SHRI P. RAMAMURTI: That is
what I object to. You are allowing this
Member...(Interruptionsy

Please ask that hon.
from there like

MR. SPEAKER :
Member not to interfere
that,

Nt s fagrdt gt afrd
dme ¥ sfear ot 1 wiFa F A4,
=t fagrd @5 W, 7 Fgr g fF Sw
g # gfem @1 A 7 H A° S
g FT GifeT TIT 9T AIFE T
(zaaTr)

SHRI H. N, MUKERJEE: He has
said something about not p:rmitting referen-
ces which w:re undeslrable or uiwarranted.
Is this the way oae functlons 7 Are we
to expect from the Chair this kind of
thing being allow:d? You told us
you would not permit any uawarraniable
references, and likewise he 1s going on
continuously making parlimentarily unwar-
rantable references.

ot wew fagrd et @ A § Ag
T&f #g @FT ¢ fF gara @ wwifag
0 & fou gfew = &) ™ ¥ @
W@ aqar &€ Qfar g 9T &
aar ? AT g ARAT AGIGT §H &I FIE(-
fere w7 a%a § ? (swaem)

SHRI H, N. MUKERJEE : Are you
allowing these things to go on record ? Is
this how the country is golng to be told
about 1t 7 It Is unparliamentary, (Interrup-
tion), On a point of order, I want your
ruling, Sir, Mr. Vajpayee is making
observations which go against the spirit
of what you said : that you would not
permit such things. 1 want you to go
into the record and see. Would you
permit this sort of thing to be publicised
to the country ? That is entirely out of
order, (Interruption) 1 want you to
examine the record. Does it accord with
what you said earlier that you would
not allow references which would be un-
warrantable 7 Please examine the record.
(Interruptions). 1 am a stranger to
zahbartasti.
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SHRI ATAL BIHARI VAJPAYEE1
But not your oppunents in West Bengal,

Feqe HElaw, gATT W i foqer g
T 3% atg § & 9g F7 N fyemQ
& 1 a fE 4t gae & gfsw &1 gmEm
fear st @—ag & sy fell wgwat
F aweq A 3 wgr g, g o A
Fiag & AfFedaT F A Far § S
aweq 2 TP, TP A AR A @
F1 @24 FT G5 § ST afewt dms &
ot fefeafaqrrgr o g, & fox
HAT %7 AZTAT AEAT §, TE AA AGIG
FWMEF a § oF faega a®7 € &k
qsq- a5 73RA ¥ feard Ai 1 w93
zq & fag fa & 7 wsqurs @R A

fetd s & arg 3% a7 F1 AT q¢
o |

SHRI Y. B. CHAVAN : As far as
situatlon in West Bengal Is concerned, it
is one which always causes concern in
the miod of everybody here. But at
the same time, we have to go into this
matter carefully. The Chlef Minlster
himself has taken cogolzance of the situa-
tion there and is trying to deal with it
politiclally because the main problem is
the atmosphere that is created there and
for that, he is preparing the people for
a certain action.

AN HON, MEMBER : What is that
action ?
SHRI Y. B. CHAVAN : I think it is

much better you ask the Chief Minister
about it. His effort seems to bz to go
in that direction., There are two alter-
natives open to the Chief Minister. One
is the constitutional, administrative acilon
which he can take as Chlef Minister In
a legal way. The other is polltlcal action,
He has chosen the political method. I
think he needs our support and sympathy.

ot wzw fagrd) amaddY : sene wE-
7@, W F g W & A
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[ stz fagr ar=dq)
Ferdl & #r g v Ay afywd)
Fme #1 feafs & @t ¥ qF fawqa
Feheq & AT AT UG 4w fF
ag saAY fTiid 3 )

SHRI Y. B. CHAVAN: We have
not asked for any report from the Gover-
nor nor do we propose to do that, It
is not the intention that we should discuss
a matter which is their exclusive preserve.
1 do not propose to discuss the matier
in the House,

SHRI HEM BARUA (Mangalai)
Whatever the opponents of the calling
attention notice may say, the fact remains
that the situwation of law and order in
West Bengal has deteriorated, During the
last few months, there have been as
many as 300 political murders, 1 would
not have liked Mr. Ajay Mukherjee to
undertake a fast. 1 would have liked him
to allow the administrative machinery to
operative Mr, Ajoy Mukherjee, who is
on fast, made a statement saying that
the police has been immobilised in West
Bengal, whercas his Deputy Chief Minister
has been making statements accusing Mr,
Ajay Mukerjee for undertaking the fast.
(Interruptions).

SHRI SAMAR GUHA : TheC. P. I
passed a resolution in D:lhi the other day...
(Interruptions),

SHRI H. N, MUKERJEE : Who is
this man who acts like a lunatic every
day...(interruptions)

SHRI BAL RAJ MADHOK : Sir,
Shri Mukerjee has called another member a
lunatic. Is it parliamentary 7

SHRI ATAL BIHARI VAJPAYEE:
It is unparliamentary and he should with-
draw that expiession... (inferruptioHs)

SHRI H. N. MUKERIJEE :
mind withdrawing that expression.

I do not

SHRI HEM BARUA : Here is a Chief
Minister who is undertaking a fast to rouse
the conscience of the world and to draw
the attention of the world to the deteriora-
ting law and order situatlon in the State.
He has stated that the police has been
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immobilised in West Bengal whereas the
Deputy Chiel Minister has accused the
Chief Minister and some of his colleagues of
vandalism and that sort of thing. Whatever
that may be, this shows that West Bengal is
heading towards civil strife. May [ know
whether the government has taken note of
this particular  aspect of the mater 7
Secondly, before Shri  Ajoy  Mukerjee
undertook his fast, he came down to Delhi
and mel some of the leaders of the Union
Government here, May I know whether he
made any report to our leaders here about
the deteriorating silvation in West Bengal
or not 7

SHRI Y.B. CHAVAN 1 This was
certainly taken note of by the Goveroment
of India and that is why the Prime
Minister asked the Chief Minister to come
here for discussion. I made a reference in
my statement to the discussion that the
Prime Minister hbhad with the Chief
Minister.

SHRI RANJEET SINGH (Khalllabad):
On the 19th of November the Chiefl
Minister of West Bengal said some very
significant words, namely, *‘there is no
civilised government in West Bengal”, This
is the statement that the Chlef Minlster has
made. At the same time, he adds *‘there
is no precedent or parallel for this state of
affairs In the civilised world”. Se,
according to the Chief Minister this is the
situation in West Bengal. Under these
circumstances, how can the Central Govern-
ment shut its eyes and sleep over the
situation as if pothing has happened ?
Then, the Home Minister himsell stated the
Chief Minister necds the sympathy of the
whole country because he is dealing with
the situation in a political way., I would
like to koow what the Home Minister
himself is doing, or the Central Government
itself is doing, to  Thelp the Chlef
Mipister. They can very actively he'p the
Chief Minister by exposing the uncivilised
elements of West Bengal, some of whom
hold the House to ransom over hete...
(interruptions)

SHRI BAL RAJ MADHOK : Perhaps,
these are the people about whom Shri Ajoy
Mukerjee has mentioned .. (inferruptions)

SHRI SURENDRANATH DWIVEDY;
Sir, I hope we will not create situations in
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this House where uliimately you will have
like the Chief Minister

to underiake a fast
of West Bengal,

MR. SPEAKER : It is not proper to
say that som: members hold the House to
ransom, He should withdraw
remarks,

SHRI RANJEET SINGH 1 | withdraw
it like Shri Mukerjee had withdrawn his
remark,

SHRI JYOTIRMOY BASU That
party has disgraced the whole country by

killing the minorities, which has been
exposed before the whole world.
SHRI RANJEET SINGH : It was all

the top Congress leaders, now with the
ruling Congress Party, who said that it was
high time that Shri Ajoy Mukherji broke his
unholy wedlock ; he is keeping a whole
harem of disloyal wives...(Interruption)

SHRI PILOO MODY i Living in sin !

SHRI RANIJEET SINGH : If they
permit, I will ask a specific question...
(Interruption)

MR. SPEAKER: You have said
enough about the faithful husband.

SHRI RANJEET SINGH i Would the
Home Minlster at least do something...
(Interruption)

MR. SPEAKER 1 1 am not allowing
you. You have asked your gquestion,

SHRI RANJEET SINGH : I have not
asked a question, but If you think that I
have, let him answer whatever question you
think I have asked,

SHRI Y. B. CHAVAN 1 Unfortunately,

the hon. Member has _not asked any
question. He has only made certaio
remarks.

SHRI PILOO MODY: Are you

contradicting the Speaker who has said that
he has asked the question...(fnrerruption)?

SHR1 Y. B. CHAVAN1 He quoted
some statements of the Chief Minister of
West Bengal to the effect that the West
Bengal Government is uncivilised. My
difficulty is that the Chie[ Minister
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continues 10 be hiad of such a government,
But what more help can we give 7 We can
only wish Shri Ajoy Mukherji well, It is
not the fntemion of this Government to
take any precipitate action.

SHRI S. KUNDU (Balasore) : After
the 1967 general elections a new situation
has cropped up in Indian politics. One of
the peculfar situations today is that satya-
graha is offered by a s=ection who is in
charge of authorily against the authority.
Previously, satyagraha was offered by those
who were not in authority to protest against
certain measures. Sometimes ft is very
difficult to understand it, but when a Chief
Minister of a State has alleged in different
words that a section of his ministry was
abusing authority, it is quite possible that
under the peculiar circumsiances the Chief
Minister had no other go but to resort to
this sort of a hunger strike.

SHRI PILOO MODY : He has became
a prisoner of his own folly,

SHRI S. KUNDU : Whether it may
be, time alone will prove who is right and
who is wrong.

SHRI JYOTIRMOY BASU : Go to
the people.

SHRI S, KUNDU : Yes; who will go
to the people. This is the House of the
People. .

SHRI SAMAR GUHA : We will go 1o
the people, not to the police.

SHRI S, KUNDU : The Chicf Minister
has resorted to launching a mass hunger
strike to arouse conscience against the dete-
riorating law and order situation in West
Bengal as stated by the Home Minister. It
is a fact—some people may not agree with
it—that the law and order situation in West
Bengal is deterforating fast, Almost all the
United Front parties, including the Right
CPI—1 do not know where is Shri Banerjee
the SSP, the Forward Bloc and the SUC in
the worst terms have condemned the acti-
vity of the Left CPI. If 1 am right, the -
Right CPI in a resolution said that Shri
Jyoti Basu was indulging in policc gangster-
ism. I fail to understand what sort of
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Commualsm it is when a poor worker of
another Communist Porty, It is somcthing
very difficult to understand.

SHRI INDRAJIT GUPTA :
question can be asked.
lecture 7

Only a
What is this general

MR. SPEAKER ;i No introduction, no
preamble, no observation; ask a straight
question.

SHRI S. KUNDU : The question, there-
fore, is1 that we, the PSP, have sald
categorically that we do not want to get into
these unprincipled politics.

MR. SPEAKER : 1 am not concerned
with what SSP says. What Is your ques-
tion 7 Please come out with your questlon.

SHRI 8. KUNDU : 1 would like to
know from the Home Minister under these
circumstances whether he will advise the
Governor to see that the West Bengal
Assembly is summoned quickly where the
present deteriorating law and order sltuation
can be discussed.

SHRI P. RAMAMURTI : It is meetling
in a month,

SHRI 5. KUNDU : My second quastion
is 1 the Home Miaister should call for a
report from th: Hom: Minisier of West
B:ngal and the Chizf Minister.
tion has b:en passed by th: Right Commu-
pist Party that Mr. Jyotl Bisu has bzen in-
dulging in somsz sort of police gangsterism.

Then about the law and order situation
at about the place where the hunger strike
took place., It is alleged that stones have
been thrown and the meeting has been
disturbed and some abusive slogans have
been ralsed there in the Curzoa Park and
some insult has be:n done to the Chief
Minister, whether a report has been called
for by the Home Minister? 1f he has not
called for it, will he call for it now ?

SHRI Y. B, CHAVAN : The only
question he has asked me is 1 whether we
will advise the Governor to summon the
Assembly. We do not propose to do It
because the Governor has no right of the
Chief Minister and I am sure, the Chief
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Minister if he has felt so, will certainly
advise the Governor to call the Assembly,

SHRI SURENDRANATH DWIVEDY)
The other question is ; whether they have
made any inquiry abcut the police gangse
terism.

SHRI1 M. L. SONDHI (New Delhi) :
Clerks in New Delhi are also on hunger
strike and the Home Mipister sheds no tears
for them ([nterruption). Itis a very im-
portant matter, Sir.

11.48 hrs.
PAPERS LAID ON THE TABLE

STATEMENT RE. COMMUNAL SITUATION
IN THE COUNTRY

THE MINISTER OF HOME AFFAIRS
(SHRI1 Y. B, CHAVAN) : I beg to lay on
the Table a statement regarding communal
situation in  the country. [Placed in
Library. See No, LT—2192/69.]

NavaL CereMoNIAL CONDITIONS OF
SERVICE AND MISCELLANEOUS
(AMENDMENT) REGULATIONS, 1969

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R,
KRISHNA) : 01 behalf of Shrl Swaran
Singh [ beg to lay on the Table a copy of
the Naval Ceremonial, Conditions of Szrvice
and Miscellaneous (Amendment) Regula-
lations, 1967 (Hlodi and Eoglish versions)
published in Notification No. 8.R.0. 271 in
Gazette of India dated the 9th September,
1969, under sectlon 185 of the Mavy Act,
1957, [Placed in Library. See No.
LT—2193 69].

Parers UNDER COMPANIES ACT, 1966

THE MINISTER OF FOREIGN
TRADE (SHRI B. R, BHAGAT) : 1 beg 10
lay on the Table a copy of each of the
following papers under sub-section (1) of
sectlon 619A of the Companies Act, 1966 i—

(1) Revlew by the Goveroment on
the working of the Export Credit
and Gurantee Corporation Limited,
Bombay, for the period Ist
January, 1968 1o 31st December,
1968,



